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time. Owing to the increasing costs,
however, the management found it-
self obliged to increase the rates in
June. 1966. The approval of the De-
partment of Tourism was obtained
before this was done. This decision
was not connected with the devalua-
tion of the rupee.
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Representation from Akhila Kerala
Vishwa Karma Maha Sabha

4090. Shri Vasudevan Nair: Wil
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether the Prime Minister
received any memorandum from
Akhila Kerala Vishwa Karma Maha
Sabha during her recent tour of
Kerala State; and

(b) if so, the action taken on the
points raised therein?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
Akhila Kerala Vishwa Karam Maha
Sabha had submitted a Memorandum
to the Prime Minister asking for
educational concessions and reserva-
tions in services, educationa! institu-
tions and in the State Legislature. As
far as the Government of India are
concerned, it has already been decided
that the Other Backward Classes
should be defined on the basis of an
economic criterion. Since the Vishwa
Karma community in Kerala is treated
as Other Backward Classes on the basis
of caste, it is primarily for the State
Govt. to consider the nature and
extent of the concessions to be allow-
ed to the Other Backward Classes in
the State. Their request for reserva-
tinn 1n wne State Legislature is not
however tenable as the Constitution
provides for reservation only for the
Scheduleq Castes and Scheduled
Tribes.





